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Their basjc raw material is pii ir<ln. 
Un'fotunately the government polIcy 
for the distribution of this essential 
raw material is favouririi large units 
which are capable of investini heavy 
amoWlts to make bulk indents, thus 
derogating. the vital interests af the 
small scale foundries and jeopardis-

, ing their very survival. FOr this pur-
pose, pending a regular solution t') 
the problem, for the benefit of small 
scale industries' which are in the 
backward and tribal areas operating 

'in rural or' se~i urban locations and 
are isolated from industrial pockets 
as such, such units may be permitt(d 
to draw their requirements or pig 
iron raw material either from the 
plants Or stockyards at the JPC's 
prices and traffs and box wagon 
loads. 
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MR. SPEAKER: He is ralsmg the 
same question. Mr. Jnaneswar Mishra. 

'" "~.:~II>"t"!CT 
\ill .~." . .. .' 

MR. SPEAKER; This is not. point 
of order. You have made ~ur {joinl 

tifiirt ~. : ~.~"?t' ..•• 
MR. ; SPEAKER: Don't r.1!'c~rd;: . 

(iii) Fixation af Pr{)our.meflt'-ptic!es 
of wheat etc, by the Agricultural Prices 
Commission. 
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MjR. SPEAKER: I am "'inC to con-

sider that. There are Callinll Attention 
Notices wbich are under my considera-
tion. 

(Interruptions) ••• 

MR. SPEAKER: Don't record. 

lUI 1m. 

CONSTITUTION (FORTY-FIFTH AM-
ENDMENT) BILL 

ConsideTation oj Amendments TIlade bll 
Rajya Sabha 

MR. SPEAKER: The House will nOW 
take up consideration of amendments 
made hy ;RajYa Sabba in the Constitu-
tion (45th Amendment) Bill. 1978 as 
passed by Rajya Sabha. for which five 
hours have been allotted. 

If the House agrees, we may have 
three hours lor discussion on the 
motion that the amendments made by 
Rajya Sabha be taken into considera-
tion and two hours for discussion and 
voting on the Rajya Sabha amend-
ments. 

Voting on the motion that the Rajya 
Sabha amendments be taken into con-
sideration may take place at 5.30 p.m. 
and voting on the Rajya Sabha amend-
ments will take place thereafter. 

Each of the six amendments listed 
in the List of Business will reqUire the 
requisite special majority for adoption, 
and accordingly division will be held 
thereon. Similarly, the motion for 
passing of the Bill, as amended by tlw 
amendments agreed to, 'Win require the 
requisite special majority and a divi-
sion will be held thereon. 

Dr Pratap Chandra Chunder may 
now mOVe the motion. Before that 
Mr. Kamath is raising a point of order. 

···Not recorded. 

No, It will be after the Minister 
moves the motion. 

SHRI HMl VISHNU KAMATH 
('Homan,abad): But I may submit tbat 
if n_ry, the time may be extend-
ed by the leave of the House. 

MR. SPEAKER: That we will con-
sider, that is the usual request. 

THE MINISTER OF EDUCATION. 
SOCIAL WELFARE AND GULTURE 
(DR. PRATAP CHANDRA CHUN-
DERl: I beg to move: 

"That the following amendments 
made by Rajya Sabha in the Bill 
further to amend the Constitution of 
India, as passed by Lok Sabha, be 
taken into consideration: 

"New ClaUSe 7A. 

(1) That at page 3, after line 4, 
the following new clause be insert-
ed, namely:-

Amendment of 
article 3IC 

7A. In article 31C of the 
Constitution, for the 
words and figures "arti-
cle 14. article 19 or arti-
cle 31" the words and 
figures "article 14 or 

article 19" shall be sub-
stituted." 

Clause 8. 

(2) That at page 3, clause 8, be 
deleted. 

ClaUSe 35 

C3> That at page 8. clause 35. be 
deleted. 

Clause 44 

(4) That at page 13. clause 44. be 
deleted. 

Clause 45 

(5) That at pages 13 and 14. clause 
45, be deleted. 


